| TEM NO. 35 COURT NO. 3 SECTI ON Xl
SUPREME COURT OF | NDI A

RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No(s).19997/2013
(From the judgenent and order dated 28/01/2013 in FA No. 392/2012
of The H GH COURT OF JUDI CATURE AT ALLAHABAD)
HARBAL Petitioner(s)

VERSUS

RAMVEER & ORS. Respondent ( s)
(W TH OFFI CE REPORT)

Date: 28/06/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE A K. PATNAI K
HON BLE MR JUSTI CE RANJAN GO
( VACATI ON BENCH)
For Petitioner(s) M. Kedar Nath Tripathy, Adv.

For Respondent (s)
UPON hearing counsel the Court nade the foll ow ng
ORDER

By the inpugned order passed in First Appeal No. 392 of
agai nst a decree of dism ssal passed by the Trial Court, the

2012
Hi gh

Court has declined to granter interimrelief saying that no stay is
passed as the Suit has been disni ssed.

On our query nade to the | earned counsel for the petitioner on
26t h June, 2013 whether an application for stay or an application for
tenporary injunction was filed before the High Court along wth the
First Appeal, |earned counsel for the petitioner, on instructions,

submitted that the application for stay and application for injunction

has been filed before the H gh Court for tenporary relief. If that

so, then we think that the Hgh Court is right in rejecting

application for stay because any stay order against the decree

di sm ssal passed by the Trial Court would not give any benefit to
applicant and the application for stay was entirely m sconceived.
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t he
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We, however, observe that in case the petitioner files, wthin

two weeks fromtoday, an application for tenporary injunction in

t he

Fi rst Appeal afresh, the High Court will consider the sane as early as

possi bl e and pass orders.

The order passed on 26th June, 2013 by wus directing that

no

third party rights wll be created in respect of the disputed

property, will continue to be in force.
The S.L.P. stands disposed of accordingly.
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